
IN THE CENTRAL ADJvliNIS'.rRAriVE IRIBUNAL, .JAIPJR SE~:i 

.JAIPt.JR. 

0 • A . No • 115/9 3 · 

va rughes e Ma the'lrJ 

0nion of India & Ors. 

CORAH 

Jt. of order:. 4.8.1993 

: Applicant 

Vs. 

: Respondents 

: Counsel for a. :Jnl icant 

: Counsel for res')onc3.ents 

Hon'ble Mr.Justice D.;L.Mehta, Vice Chairman 

Hon'ble Mr.P.P.Drivastava, Hember (Adm.) 

PER HON' 3LE MR.JUSI'ICE D.L.JVIEHTA, VICE c:-IAIRH\N 

Heard the learned counsel for the parties and 

perused FK 21 and the orders Annx .A-l and Annx .R-1. 

Admittedly, the order Annx.A-2 ~ .. ,as passed by the 

respondents witho~t giving any oPportunity of hearing 

to the. applicant and there is a clear violation of the 

principles of natural justice. v:e t'llould not like to 

observe anything about the merit of the case. The 

order Annx.A-2 is set aside only on the ground that 

it is violative of the principles of natural justice. 

Respondents are at_ liberty to pass a fresh order 

after giving an ooportunity for hearing to the appli­

cant and the applicant m:ty present his case to the 

respondent according to 1aw. '.rhe o.A. stands disposed 

of accordingly. 

Mil (P.P.Srivas~ 
Member (A) 

No order as to costs • 

(l!::i!!tJ; 
Vice Chairman. 


